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PER AMITABH SHUKLA, A.M : 

 

This appeal is filed by the assessee against the order bearing DIN 

& Order No.ITBA / NFAC / S / 250 / 2024-25 / 1073564311(1) dated 

21.02.2025 of the Learned Commissioner of Income Tax [herein after 

“CIT(A), National Faceless Appeal Center[NFAC], Delhi, for the 

assessment year 2014-15.    The reference to the word “Act” in this order 

hereinafter shall mean the Income Tax Act, 1961 as amended from time 

to time. 
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2.0 At the outset, the Ld.Counsel for the assessee submitted that the 

only issue raised by it through grounds of appeal qua addition of 

Rs.62,55,000/- u/s 68 made by the Ld.AO is that no addition was liable to 

be made in its case since the impugned transactions were already offered 

for taxation by the assessee within the meanings of income declaration 

scheme 2016.     The Ld.Counsel for the assessee submitted that as a 

sequel to its application PCIT-8, Chennai had accepted its declaration 

and issued Form-4 dated 11.01.2018.     The said matter was brought to 

the knowledge of the Ld.CIT(A) through the ground of appeal no.2, 3 & 4 

but the same was ignored and addition confirmed by him.    

3.0 Per contra, the Ld.DR relied upon the order of lower authorities. 

4.0 We have heard rival submissions in the light of material available 

on records.    We have perused the documents produced by the appellant 

assessee indicating prima facie veracity of its contentions.   We have also 

noted that the Ld.CIT(A) has brushed aside the arguments without any 

comment.    The only issue is that when the assessee has already made 

a declaration qua income declaration scheme 2016 and the Ld.PCIT-8, 

Chennai had accepted its declaration and issued Form-4 dated 

11.01.2018 same income cannot be taxed again in the terms of the 

immunity available to the appellant w.r.t.   Circular No.24 of 2016 dated 

27.06.2016 issued by the CBDT.    Accordingly, in the interest of justice, 

we remit the case to the file of the Ld.AO for limited verification of the 
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facts qua declaration made by the assessee under the income 

declaration scheme 2016 in the light of Form-4 dated 11.01.2018 issued 

by the Ld.PCIT-8, Chennai.   In case the assessee has made the 

impugned declaration qua transactions material to addition made by the 

Ld.AO and the same has been accepted by the Revenue through Form-4 

dated 27.06.2016, the addition would stand deleted.   Accordingly, all the 

grounds of appeal raised by the assessee are allowed for statistical 

purposes.     

5.0 In the result, the appeal of the assessee is allowed for statistical 

purposes. 

Order pronounced on    19th    , June-2025 at Chennai. 
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